DOUFL CRIPRAL ADMINISTRATIVEZ TRIBUMAL HYLERABAD BENCH AT HYLE

0.n.0. T1/96 -

Date ofIOrders 22=1-96

Betwaens

P.G.Mbeshwu. . ' . . ' '

1‘.
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2.

3.

4.
5,
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7.
8.

oo Applicant,

and
The Ordnance Factory Board,
10-A Auckland Roead, Calcutta
rep. by Director General of

: .o ﬁ@xﬁﬁxxxﬁx .-
The General Manager, Crdnance Factory Project,
Eddumail aram, Medak Dist. A.Pe

Sardax Mohamed

N.Venkateswar Rac. -
Venkateswarlu. : O .
E.Buchi Reddy.

Mallaiah,

K.Mallesham,

T, : ' ‘ S Respondents.

wor the zpplicant - Mr. P.Naveen Rao, Advocate .

For the Lkespondents: Mr. N.R.Devraj,

- CORAM:

St ./5dt . CG5C

THE HON'!BLE MR.JUSTICE V,JEELADRI RAO 3 VICE-CHAITRMAN

THE HON'SLE MR ,RARENGARACAN : MEMBER(ADMNY)
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INTERIM ORDERS Dt: 22.1,96

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN) -

Heard Shri P.Naveen Rao, learned counsel for
the applicant and Shri N.R.Devaraj, learned standing

counsel for the respondents.

o~
1
’

2. Kotice Eefore admission. List it on 29.2,96,
for reply in the meanwhile,

3. - Tpne applicant joined as Electroplater in the Semiskill
grade and 1ater he was promoted to the skilled grade.
e o,
R-3 to R-8 were initially in/different gsaéog and they
had come to the skilled grade on { datgﬁearlier to the
date on which the applicant was promoted to the skilled

grade., Vide Factory Order Part-II dated 30.8.94

(Annexure A-iI), the‘trade of the R=3 to R-8 was redesig#
nated as Electropléter (Skilied{,and it is further ordered
that the daté of Holding the skilled grade in their

erstwhile tgadeq has to be reckoned for fixiging thelr

A, N’!—«) LL-A\"&’V‘“-'S%— a()\ ~
seniority.if the Electroplater pecomes—skitteds Fvoda

4, It is urged for the applicant that there is no
vle whereby there can be a conversion of the tzade/and
x even if ‘there is any such conversion, the ‘seniority
TNy Lﬂ.‘J\

of those pfeme%eee-has to be reckoned ‘from the date of

conversion onlx/end not from the date on which they had
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come into the skilled grade in the erstwhile trade,
Tr;ose are the matters for consideration in the CA,
As we feel that there is a prima-facie case in
favour of the applicant, it is just and p;oper to

pass the following interim order:

Without considering the case of the épplicant.
for promotion to H,S.Gr.II in the trade of Electro-
plater, the caées of R=3 to R-8 for such promotion
shall not be considered, Ofcourse, this interim
order will be subject to the result in the OA,]/

“ WM
(jT;?;:i;;;;;;;;éc?i“ (V.NEELADRI RAO)

MEMBER (ADMN,) VICE CHAIRMAN

T

DATED: 2Z2nd January, 1996,
: e

Open court dictation, ol \3
; aalC L
Deputy &;Zisular (3¢

To vsn |

1. The Director General of Ordnance Factories,

Ordnance’ Factory Board, 10-A Auckland Road,
Calcutta.

.2+ The General Manager, Ordnance ¥Factory Project,
', [Eddumailaram Medak Dist. A.P.

3., Sardar Mohamed, OFPM/1722-8/HTM
4, N.Venkateswar Rao., OFPM/1014-8/HIM,
5, Venkateswarlu, OFPM/1138-3/5US
6. E.Buchi Reddy, OFPM/1134-6/SUS
7. Mallaiah, OFPM/1346=2/SUS
8, K-Malleshaﬂu OFPWI.?OO—Q/SUS'

¢8|, Ordnance Factory Project
Eddumailaram, Medak Distem

9, One copy to Mr, P.Naveen Rao, Advocate, CAT.Hyd.
10, One copy to Mr.N.Re.Devraj,Sr.CGSC.CAT,.Hyd.
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IN THE CENTRAL ADMINISTRAYIVE TRIBUNAL
' HYDERABAD BENCH AT HYDERABAD.

v THE HON'BLE MR.JUSTICE V.NEELADRI RAD
' . VICE-CHAIERMALN

N < and
. | L’/ | )

THE HON'BLE MR.R.RANGARAJAN : M(ALMN)

DATED: ~ 12— } 1995, .

ORDER/JUBGMENT .

M.A./R.A/C.ANo.
in '
- : OANO. ;”\C\QJ
T.4.No. . . (W.P. )
NG & -
. Admitted angd Interim Dlrectlons
. Issued,

Allowed - Mg\/\ )q[),(% _
Dispqsed. of with dir_ecti&é@é @A
‘Dismissed. e
Dismissed as withdrawn
Dis Eséd for\défaultl

y o _Orde ed/Rejected

No’ order as to costs.
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